INFORMATION RELATED TO PENDING CRIMINAL CASES AGAINST ELECTED MEMBERS

RAJASTHAN HIGH COURT

OF THE PARLIAMENT AND LEGISLATIVE ASSEMBLIES

As on 31.03.2025

S. Name of Year(s) of No. of cases . .
No. Judgeship Institution pending Stage of proceeding of pending cases
1 | Ajmer - - -
2023 1 Appearance of Accused (1)
2 | Alwar
2024 1 Awaiting file from lower court (1)
3 | Balotra - -
4 | Baran 2025 1 Evidence (1)
2019 2 Argument on Application (1)
Stay by Higher Court (1)
2020 1 Stay by Higher Court (1)
5 |Banswara 2021 1 Prosecution Evidence (1)
Appearance of Accused (1)
2022 3 Argument on Application (1)
Stay by trial court(1)
6 | Bharatpur 2024 1 Stay by order Hon'ble RHC (1)
7 | Bhilwara - - -
8 | Bikaner - - -
9 | Bundi - - -
10 | Chittorgarh 2019 1 Prosecution Evidence (1)
11 | Churu 2019 1 Argument of charge/ Order on Charge (1)
2022 1 Feq W = (1)
12 | Dausa
2024 1 T = e S (1)
13 | Dholpur 2024 1 TER oRY AFE TS ALge @R (1)
14 | Dungarpur 2022 1 Framing of Charge (1)
2013 1 Record awaited from High Court, Jodhpur (1)
2015 2 Prosecution Evidence (2)
15 | Sri Ganganagar
2016 1 Charge Summary (1)
2022 1 Appearance of accused (1)
16 | Hanumangarh - - -
2016 1 Balance final argument (1)
17 | Jaipur Metro-I
2024 1 Tz i (1)
2013 1 T M oY AT TS F 'R W a8 (1)
18 | Jaipur Metro-II 2021 1 Prosecution Evidence 27 witnesses has been examined (1)
2022 1 Feq = (1)
19 | Jaipur District 2012 1 e ShEeE (1)
2022 1 Prosecution Evidence (1)
20 | Jalore
2023 1 Stayed by RHC (1)
21 | Jaisalmer 2019 1 Prosecution Evidence (1)
22 | Jhalawar - - -
23 | Jhunjhunu 2024 1 Appearing of Accused (1)
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Nsc;. Jﬁzg:s?\fip I\r(;ilirt(:t)i:r]: Noﬁeﬂdﬁzzes Stage of proceeding of pending cases
2011 1 Defence Evidence (1)
2017 1 Evidence (1)
2018 1 Prosecution Evidence (1)
24 | Jodhpur Metro 2020 1 Awaiting order from Higher Court (1)
2024 2 Hifming of Charge (1)
2025 1 Prosecution Evidence (1)
25 | Jodhpur District - - -
26 | Karauli - - -
2012 1 Prosecution Evidence (1)
2016 1 Examination of accused u/s 313 Cr.P.C. (1)
2021 1 Prosecution Evidence (1)
27 | Kota
2022 2 Reply of Application/ Steps by parties (1)
Prosecution Evidence (1)
s | pumenton e )
28 | Merta 2020 1 Stay by High Court (1)
29 | Pali 2020 1 Stay by High Court (1)
30 | Pratapgarh - - -
31 | Rajsamand - - -
32 | Sawai Madhopur - - -
33 | Sikar 2021 2 Prosecution Evidence (2)
34 | Sirohi - - -
35 | Tonk 2023 1 Prosecution Evidence (1)
2020 1 Evidence (1)
36 | Udaipur
2023 1 Evidence (1)
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Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) First Quarter-2025 (01.01.25 to 31.03.25)

No. of
adjournment if

: Ng:;nuer:f Inlz:iiit?rm Case No. Title F;r;stir;t I\I'I‘l:sr;‘I\ﬁLoAfs angu%inz2 ‘tlivlll:':ng Progress made in the case during Quarter
reasons
1. AAMER
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
2. ALWAR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
Vedprakash
| ADJ No. 2 Behror 26.06.2004 48/73 Vs Mohar Awaiting file Vedprakash Solanki ] )

(Alwar)

Singh

from lower court

(Former)




] No. of ]
EI Ngg\uertof InI:t?ittit?:n Case No. Title Psrésti';t Nll\l:s';:\ﬁl_‘fs aig:%}:%?il?t:ri\:g Progress made in the case during Quarter
reasons
1.Kirodilal Meena
State v (MP) 2. Hemsingh
2 ACIM Thanagazi 20.10.2022 23/709/23 | Kirodi Lal Appereance of | Bhadana (Former _ AR & S aie S e T
(Alwar) Accused MLA)
el 3.Kanti Lal Meena
(MLA)
3. BALOTRA
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
4. BARAN
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
1 IM, Anta 02.01.2025 178/2023 State Vs Evidence Kamwar Lal Meena NIL Framing Charge
Manoj etc. (MLA)
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

S. Name of Date of . Present Name of . . . .
N. Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons
5. BANSWARA
Cases punishabel with death or life imprisonment
‘ NIL ‘ NIL NIL ‘ NIL ‘ NIL NIL NIL ‘ NIL
Cases Punishable with imprisonment for 5 years or more
| NIL N NL | NL | NL NIL NIL | NIL
other cases
State Vs.
¥ Y% Stay by Higher Bhawani Joshi (Former Stayed by Higher Court Cr. Misc. Petition No. 6338/2022 Dt.
1 | ACJM Banswara 14.09.2020 574/2020 Bhawani Stay
. Court MLA) 12.04.2023
Joshi
State Vs.
14572022 e s Appearance of |Bhawani Joshi (Former
2 | ACJM Banswara 27.01.2022 Bhawani - Arguments on application
(177/2022) i Accused MLA)
Joshi
State Vs. Stay by trial |Bhawani Joshi (Former
3 | JM Banswara 28.02.2022 12/2022 - Stay by D.J. Court Cr. Misc. 182/2024 Dt. 10.02.2025
Premkant etc court MLA)
State Vs. Argument on |Bhawani Joshi (Former o
4 | JM Banswara 25.02.2022 14/2022 - Reply of Application
Premkant etc | Application MLA)
State Vs.
235/2022 ae Stay by Higher |Bhawani Joshi (Former Stayed by Higher Court Civil Writ Petition No. 358/2022 Dt.
5 | JM Banswara 05.11.2019 Bhawani =
(1129/2019) Toshi Court MLA) 28.01.2022
S Vs.
202/2022 e s Argument on |Bhawani Joshi (Former
6 | JM Banswara 01.10.2019 Bhawani - Reply of Application
(628/2019) Tochi Application MLA)
State Vs, . . .
346/2022 Prosecution |Bhawani Joshi (Former
7 | M Banswara 06.01.2021 Bhawani - Prosecution Evidence
(281/2020) Evidence MLA)

Joshi




No. of
adjournment if

S. Name of Date of . Present Name of . . . .
N. Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons
State Vs. . .

396/2022 Bhawani Joshi (Former
8 | JM Banswara 06.01.2021 Bhawani Disposed - Disposal on 31.01.2025

(361/2020) . MLA)

Joshi
6. BHARATPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL

Cases Punishable with imprisonment for 5

years or more

Execution of arrest

State/ MLA warrants issued against |Cognizance was taken against accused, whos Arrest Warrant was
. ACIM No.2, AR - Smt. For submission Smt. Shobharani  |the accused shell be kept| stayed by Hon'ble Rajasthan High Court in S.B. Cri. Mis. Peti.
Bharatpur Shobharani | of chargesheets Kushwah (MLA) in abeyance by order | No. 3302/2023 Shobharani Kushwah/ State of Rajasthan & Ors.
Kushwah Hon'ble RHC dated order dated 17.08.2023
17.08.2023
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
7. BHILWARA
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

S. Name of Date of . Present Name of . . . .
N. Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons
8. BIKANER

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

9. BUNDI

Cases punishable with life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other cases

NIL NIL NIL NIL NIL NIL NIL NIL

10. CHITTORGARH

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL

Cases Punishment with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL

Other cases

SHO/Suresh Suresh Dhaker
1 CIM 27.05.2019 827/19 Evidence - Prosecution Evidence
Etc. (Sitting MLA)




No. of
adjournment if
S. Name of Date of . Present Name of . . . .
N. Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons
SHO/Suresh Dharmnarayan Joshi
2 CIM 27.05.2019 827/19 Evidence - Prosecution Evidence
Etc. (Former MLA)
11. CHURU

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

State Vs Argument of
ACIM 22.11.2019 1473/2019 Harlal Saharan Accused not continue
1 Harlal |charge/ Order on NIL
Sardarshahar (03.11.2023) (828/23) (Sitting M.L.A.) present
Saharan Charge

Other cases

NIL NIL NIL NIL NIL NIL NIL NIL

12. DAUSA

Case punishable with death of life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL




Name of
Court

Date of
Institution

Case No.

Title

Present
Status

Name of
Mps/MLAs

No. of
adjournment if
any given during
quarter with
reasons

Progress made in the case during Quarter

Cases Punishable with imprisonment for 5

years or more

TR I I, d@de & gEed ¥ e geer SHa
TR a9 fEde S% aen ot W OfEEie 09.09.2022 # WG
Ry ¥ foeE AN ST TEE & 9w e 9 e At
(o e O S

1. Fo= FHR I 1 TR T 3¢ S.B. Criminal Revision Petition
No. 1915/2022

2. REYF 3% I I TORYM R G S.B. Criminal Revision
Petition No. 1744/2022

STATE VS 3. B g9 TSN G AR S.B. Criminal Revision Petition No.
SHIV 130/2023
ADJ LALSOT SHANKER Sh. Jitendra Gothwal 4. IO o S99 USTRIM Y9 o7fE S.B. Criminal Revision Petition
03.06.2022 17/2022 Feq YT 0o -
(Dausa) URF (Sitting MLA) No. 866/2023

BALYA S FRRET gifee ¥ A 3T e 8RR 09.09.2022 @)
AND ORS. AT B TG H abeyance W T@ TN o U R 20.02.2025
qIRd STeel &1 AMWE 9ed e H 39 ARl FRMI At
Th Y AR R ¥ oqer R 09.09.2022 F STEN T STURd
A B YU AR U I dEe B o3| Med & @y ufd
e 3 % ST WO W A I S HT &
S} Ll T B | e o B S E s s o e £t B 2| Wl | o
T U e W R 169 AUl & ded g o= @
&l TEq W U gA B A Wil Gmdie § 4w gl R
qed WA T B @HE WlEd ¥ TEel & 07.04.2025 H ATE

& R oTaed ™ W F8d g e E

Other Cases

B U H 19 RgEE ™ & faes, S ANE faeEs o e
ACIM No.1, Cr. Reg. Case | State Vs & @l | Sh. Jitendra Gothwal oA Al A § % faws fs 07.11.2024 A A W fR
07.11.2024 . e - T o R R 07.11.2024 &1 wEEM @ S g@ 8l 18
Lalsot 1002/24 Jitendra Etc.| IR (MLA) R B N e @ Ry W o g B R

sl e 23.04.2025 o & T

3
B
Ts




No. of
adjournment if

S. Name of Date of . Present Name of . . . .
N. Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons
13. DHOLPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL

Cases Punishable with imprisonment for 5

years or more

faieh 14.01.2025 & WM SEHA AT BM & HROT &b 15.01.2025
P TEEen gt ¥ W W R 15.01.2025 @& sfwgw R Rie @@

TN 99 SAfEeT SURYdl AEHE N St gEed Uis 99U &

TR .| 05 EeIX A .

Spl. Judge(SC/ST) R ST U8 S YAYd AU RS RiE il S FH®  S.B. Criminal Mis. Transfer Petition No. 33/2024 ERT T&t!

1 07.02.2024 |T& wq & 59/23 i @ A T T . . Te= I Uie . : o : o

POA Dholpur L ST Afe TR % BT uied ¥ fEEaeEE ' W FEd @ i gEEe Akl SR TR A

A ST I Yo SEAY i 06.02.2025 FE T
06.02.2025 F 03.03.2025 & THEW ¥ [FAMET &€ BM H a6
oTesr e 22.04.2025 fd @ T

other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of

adjournment if

Progress made in the case during Quarter

Name of Date of . Present Name of : .
A Case No. Title any given during
Court Institution Status Mps/MLAs quarter with
reasons
14. DUNGARPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State V/s
11/2021 Session Framing of Umesh Damor
ADJ, Dungarpur 12.10.2022 Chetanlal - -
Case Charge (Sitting MLA)
and others
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
15. SRI GANGANAGAR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State Vs
ADJ No. 2 Jaideep Bihani (Present
07.05.2013 12/2013 Jaideep |Awaiting Record 3 Record awaited from High Court, Jodhpur
Sri Ganganagar MLA)
Bihani etc.
other cases
State Vs
ACD Prosecution Ashok Chandna
12.05.2015 14/2015 Lalchand 04, Prosecution Evidence No Progress
Sri Ganganagar Evidence (Sitting MLA)
etc
3, witness summoned,
State Vs witness Govind Ram
ACJM, Gharsana Prosecution  |Pawan Duggal (Former
18.09.2015 Cro 434/2015 Pawan death certificate received, Report received, evidence and witness summoned
Sri Ganganagar Evidence MLA)
Duggal PW3 and rest witness
summoned with B/W




No. of
adjournment if

S. Name of Date of . Present Name of . . . .
N. Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons

3, framing of charge,

State Vs framing of charge,
ACJM, Gharsana Pawan Duggal (Former
3 05.03.2016 Cro 591/2022 Pawan |Charge summary charge framed for some Some charges framed and staged for charge summary
Sri Ganganagar MLA)
Duggal accused and staged for

framing of charge

3- A/W accused
Narsiram, A/W accused
ACJM, Gharsana State Vs | Appearance of |Pawan Duggal (Former
4 23.08.2022 Cro 404/2022 Narsiram declared File staged for prosecution evidence
Sri Ganganagar Hetram etc accused MLA)

abscond and file staged

for prosecution evidence.

16. HANUMANGARH

Cases punishable with death or life impresionment

NIL NIL NIL NIL NIL NIL NIL NIL

Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL

other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

S. Name of Date of . Present Name of . . . .
N. Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons
17. JAIPUR METRO - |
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
3
ADJ-8, Jaipur o 9 o= (1. oa.d .o Jad 3
1 MetroLl 12.12.2024 29/24 o wEr | I THfEE TErean >, @ B T = NIL
3. 929 B TG Rl )
State Vs
ASCJ & ACIM-2 Balance final 2 Adjournment, PO on
2 07.11.2016 1618/2016 Mukesh Shri Mukesh Bhakar Balance final argument not heard. PO. on leave.
Jaipur Metro.-1 argument leave
Bhakar
18. JAIPUR METRO - Il
Cases punishable with death of life imprisonment
The cases
registered on date
19.02.2021 when
no accused was State Vs .
Prosecution
. MP/MLA but Jhabar . . . . . . .
ACD-2, Jaipur Cr. Reg. SC No. evidence 27 Jhabar Singh Kharra Till now 27 prosecution witnesses has been examined and the case is
1 after Assembly Singh -
Metro-II . . 04/2021 witnesses has (Sitting MLA) fix for the same by fixing calender
Elections in Nov. Kharra &
2023 one of the Ors. been examined

accused Jhabar
Singh elected
MLA




No. of
adjournment if

S. Name of Date of . Present Name of . . . .
N. Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons
Closure reports submitted by investigation officer qua. Mr Shanti Dhariwal,
Arguments on Sh. N L. Meena, Sh V M Kapoor & Sh Lalit K Panwar has been cosidered by
this court & rejected. S.P. ACB has been directed to further investigation on
Charges and for certain points as mentioned and directed in order passed by this court on
consideration the . . 18.04.22 in compliance of this order, ACB submitted the result of further
State Vs Mr. Shanti Dhariwal investigation. Application filed by complainant for subsitution of his counsel
) FIR No. 422/14 ) result of further o has been di d off. The order dated 26.11.21 of thi hed and
ACD-4, Jaipur Shailendra (Minister of Urban as been disposed off. The order dated 26.11.21 of this court quashed and set
2 03.03.2016 Case No.- investigation as 3 aside by Hon'ble Raj. High Court in S.B. Cri. Revision No. 113/2022 vide
Metro-II Garg and . .| Development, Govt. of order dated 17.01.23 and amended order passed in S. B. Criminal Misc.
01/2021 directed by this - . .
Ors. Rajasthan) Application no. 35/2023 dated 6.02.23. Hon'ble RHC in the order dated
court through 17.01.2023 mentained the fact that " A coordinate bench of this court has
quashed the proceeding arising out of the same FIR that the present accused
order dated . . s . .
in person are booked in qua accused petitioner Shanti Dhariwal."
18.04.2022 Note:- Presently No criminal proceeding are pending against Mr. Shanti
Dhariwal.
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
EER MR T ¥ faemer e ¥ IR 3R o aRaE st
TSIl S ST TEAd STRRT oI 156(3) LR ¥ fretar
SIEq U R e, Sa uRaR @ R e &R 156(3) | dr A
Anil F ded Ael fusrmEn SR R 15.10.2022 @1 SRy i fFEr mr em
ADJ 1 CIS 76/2022 | Panjwani / Ashok Gahlot (Sitting o oy F faws e PR afe s #ow d
1 ) 02.11.2022 - - b I UREE YR U BRI (ORMD SR B8R S o R A
(Jaipur Metro II) Cr. Rev./761/22|  Ashok MLA) T I‘i .U % Fes B U @ B e oneaReg sea
Gahlot dferd & # TR Bl om: Sad RN W& @1 Circular
No.15/P.1/2023 & d&d Jd & fefar ot @ gaen § foaifud &1 &t
FA B
ASCJ CUM 1. Dr. Kirodi Lal 3 tlgiﬁ O] ERT A1.IO1.8.°9@1. 8N U9 1. e ieae-
ACMM RPF Bandikui | State Vs | 9 8 Skd Meena (MLA) 2776/2024 WA F TE B AMAIAA. X W F FEAE SAFTH
. eena ;
3 LTS e | e i | ;ﬁf Ci ) AR T W A R W o AR SR WL
RAILWAY AR ® ¥ W 5 Shailendra Joshi F & W dfad = e Wl 16.09.2025
(11745/2014) etc. wifea

(Jaipur Metro II)

(Former MLA)




No. of
adjournment if
EI' Ngg\uertof Inzt?i:it?:n Case No. Title Psré‘sti';t IVII“:STI\ﬁL‘:s any given during Progress made in the case during Quarter
' quarter with
reasons
ASCJ CUM '83/2018 State Vs
02 HATHGHRFTT i : . .
ACMM Com. 1043/2007) | Kalich Kalicharan Saraf | sufeafy g | T TR GG F R A oA, o I W
3 . o 17.07.2022 ( . A EICIE] a.lciaran o = Tt ;;:TW <R AGFRRTT § I AT Bl A SR BN % e Y St
Riots CIS No.- | Saraf and (Sitting MLA) 5 T BEAE ¥g wEE fRy T ® Bl ariE el - 28.04.2025
(Jaipur Metro 1I) 1069/16 Ors.
19. JAIPUR DIST.
Cases punishable with death of life imprisonment
1. s e U SEd 2025 ¥ fAME 30.01.2025 & @Ed 9. S, 59 = [@ IAl &
@ﬁ(tﬁ@w'z) SHY U M0 SN qEEE T, S g9 gul A BRad 2025 F R
> : F’ 10.02.2025 F W.E. 63 MY AEHE F TN q@FS U T A GH
ADJ No. 4 40/2012 @R a9 ﬁq—g(@ e 2025 ¥ fiFi® 10.03.2025 # @R W.E. 64 I FRFEIEX &, &A® 18.
1 17-10-2012 Ied e 9| g Afaee 3 s W - 03.2025 & MaE 8. 65 f UAE d6w, f&A 20.03.2025 & WE. 66
(Jaipur Dist.) (58/2014) o= srm‘('i 0.79.9) STA &, fadie 24.03.2025 @ U8, 67 TFHEA &, A% 26.03.2025
A s : %g @ U.3.68 fagdfie & UM cEds [RU U qun RHie 28.03.2025 @
%‘ﬁu @ﬁwq) e % BF ¥ WM Edw el fRu S gl el fsid 03.
o 04.2025 ¥ @eg APEnH ¥ FEg @ E
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
20. JALORE
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL

other cases




No. of
adjournment if
S. Name of Date of . Present Name of . . . .
N. Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons
State Vs Prosecution
JM Court Ahore Chhagan Singh
1 25.11.22 1267/22 Chhagan | Evidence Next - -
(Jalore) (Sitting M.L.A.)
Singh etc. | Date 24.04.2025
State Vs |Stayed by RHC
SC/ST Court, Ratan Devasi S.B. Cr. Revision Petition 1450/2023
2 29.09.23 180/23 Pankaj Next date -
Jalore (Sitting M.L.A.) Pankaj Devasi/State
Devasi etc. 17.05.2025
21. JAISALMER
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
06 Witness is recorded
State Vs in this quarter. Process
ACJM Pokaran Prosecution | Shaitan Singh (Former
1 13.11.2019 942/2019 Shaitan is being issued. Total Process issued for witness
(Jaisalmer) Evidence MLA)
Singh etc adjournment number
during this quarter is 07.
22. JHALAWAR
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

3. Subhash Poonia (Ex

M.L.A.)

S. Name of Date of . Present Name of . . . .
N. Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons
23. JHUNJHUNU
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
1. Narendra Kumar
Khichad (Ex M.P.)
State/ )
) Appearing of 2. Shubkaran )
1 | CJM, Jhunjhunu 29.05.2024 1087/2024 Pawan and - Accused summons issued.
, Accused Chaudhary (Ex M.L.A)
other

24. JODHPUR METRO.

Cases punishable with death or life imprisonment

Ors

SPL JUDGE, SC/ UOI
. 3
ST (POA) ACT through Malkhan Singh CIEEESIE: FARUN I Bk c i 4 3 F HNOT ISl
1 16.12.2011 97/2011 £ Defence evidence £ ST Y A A In b 8] S LA
CASES, Jodhpur CBI/ Sohan (Former MLA) %ﬂ FIET =T g‘él
Metro Lal etc.
State/ .
awe > TR ¥ ST g UREE % A TSNE 81 9N ¥ ATgE© A
ADJ No. 7, Gajendra Prosecution  |Ravindra Singh (Sitting gRT 323 STEURET A érsrgzm afta e T B TEE ¥ 9Eeg ¥ SuRed
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ADJ No. 5 sael Rajendra Gud ! T R 3 SR AT
0. 3, rgument on ajendra Guda T 22.10.2024
3 22.10.2024 164/2024 Lokendra £ ! STfaerTeT ZRT g'q At e | 3 g qEREd e %ﬂ
Jodhpur Metro Sineh Charge (Former MLA) ¥ g9 A F BN B g‘é
Ing
Cases Punishable with imprisonment for 5 years or more
No progress Due to stay
SPL. Court CBI CBI/ Arun | Awaiting order Criminal Revision Pett. No. 663/2020, 665/2020, 667/2020, 669/2020
Arun Shuri (Former 2
1 Cases, 26.06.2020 009/2020 Shuri & from Higher MP) o Jyotsana Suri/ U.O.I., Aashish Guha/ U.O.I., Arun Shourie/ U.O.L,
ue to sta
Jodhpur Metro Ors. Court Y Kantilal Karmsay/ U.O.L
other cases
NCV N Statef Frami f |Ravindra Singh (Sitti
0 raming o avindra Sing 1tting . . R
1 CIM 19.12.2024 Mohan 9 TROT 7 ARRgET©l W W 6 ANgERRTN A oA g S gl
59033/2024 ) Charge MLA) Eid
Singh etc.
State/ g, 10 ¥ W, 12 T F W q@ES HC T OTET F W aef
. . Ravindra Singh (Sitting| @refrer & sfo) 7€t TN |[TERM # qodl S @O wEEen & s T8 o ¥ dr qad ofem
2 ACMM No. 3 30.08.2017 17719/2017 Ravindra Evidence MLA) S T A ¥ AE g wEaE T 3 W W ot &
Singh Etc. T R ST T B
S| prosecution  |Ravindra Singh (Sitd 1 S ¥ e B % e A
. rosecution avindra Sing 1tting 29 i SHMT S PO STHM &l
3 JM No. 7 04.03.2025 23/2025 Ravindra evidence MLA) aﬁ'gﬁ '&;ﬂ GPTH Wﬁ%ﬁ Y e F YHCT W GRERE S WX ) aRE 2
Singh Bhati I
25. JODHPUR DIST.
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL

other cases




Dilawar Etc

21.03.2025 and other

witnesses not present)

No. of
adjournment if
Name of Date of . Present Name of . . . .
Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons
NIL NIL NIL NIL NIL NIL NIL NIL
26. KARAULI

Cases punishable with death or life imprisonment.

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

27. KOTA

Cases punishable with death of life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with for 05 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other cases

State Vs
Reply of File has been returned with criminal revision order. Application
ACJM NO. 06, CR. REG. |Chandrakant o Chandrakanta Meghwal| 1 Adjournment for reply }
06-10-2022 application / o submitted by accused and case now at the stage of reply of
KOTA CASE 10861/22 | a Meghwal ) (Former M.L.A.) of application. o
E steps by parties application. Next date 21.04.2025.
tc.
9
State Vs (PW-1 Dalveer Singh
ACJIM Ramganj Prosecution Shri Madan Dilawar
13-10-2023 1551/2023 Madan evidence taken on dated (This Quarter PW-1 Dalveer Singh evidence taken on dated
Mandi (Kota) Evidence (Sitting M.L.A.)

21.03.2025 next date for prosecution evidence is 03.04.2025).




No. of
adjournment if

Name of Date of . Present Name of . . . .
Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons
9
State Vs (PW-1 Dalveer Singh
ACJM Ramganj Prosecution Shri Madan Dilawar
13-10-2023 1552/2023 Madan evidence taken on dated (In this Quarter PW-1 Dalveer Singh evidence taken on dated
Mandi (Kota) Evidence (Sitting M.L.A.)
Dilawar Etc 21.03.2025 and other 21.03.2025 next date for prosecution evidence is 03.04.2025).
witnesses not present)
2
(The file is come into
Bhawani Singh
JM DIGOD State Vs Prosecution prosecution evidence Cognizance in the case has been taken .. now the stage of file is
15-12-2012 576/2012 Rajawat (Former
(Kota) Prahlad evidence MLA) stage from cognizance changed and file is running now in the evidence stage.
T and witness is calling
through bailable warrant)
State Vs
) Examination of Bhawani Singh 7 Evidence of rest of the witnesses has been closed, examination of
ACJ&IM(S) 5 Raju urf ) ) )
K 29-07-2016 7451/2016 Raikamal accused u/s 313 Rajawat (Former adjournment given due some of accused u/s 313 Cr.P.C. has been recorded, rest of the
ota ajkama
E Cr.P.C. M.L.A)) to witness not present. accused are yet to be examined u/s 313 Cr. P. C.
tc
State Vs
Bhawani Singh
Bhawani Prosecution witness PW 2, 3, 4 and PW 5 evidence complete and next date call
ACJM No. 2 Kota| 14-11-2022 11860/22 Rajawat (Former 0
Singh Evidence evidence SER No. 2 to 5.
M.LA)
Rajawat Etc
State v/s
Bhawani Singh 2
ACIM NO. 3 Badrilal @ Prosecution
19-07-2021 7125/2021 Rajawat (Former Due to non presence of No Progress
KOTA Birdhilal evidence

Etc

M.LA)

witness
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2
State V/s
JM Kanwas Argument on Heera Lal Nagar The advocates of the
8 24-07-2023 340/2023 Heera Lal No progress till further
(Kota) charge (Sitting M.L.A.) accuse taken time for
Nagar etc.
argument on charge
28. MERTA
Case punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Case Punishable with imprisonment for 5 years of more
1. el g aEd T Hae e 3R ISRM 9 g9 sarm Petition for
LA (¢t i) . .
1| CIM Nagaur 07.09.2020 871120 HAI 9 Stay 2. gEEe ! Special Leave to Appeal (Crl.) No. 8191/21 ¥ am+g To/e™
I .
(@ wH.uE.u.) 9= A, MY % SBCRMSBA No. 836921 ¥ ®FF R 2
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of

adjournment if

S. Name of Date of . Present Name of . . . .
N. Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons
29. PALI

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL

Other Cases

State V/s
Gram Nyayalaya,

Stay by High

Smt. Shobha Chouhan

TEe ¥ 9.8, & YHIO @8l S.B. Cri. Misc. (Pet.) No.

1 i 17.03.2020 CRO- 70/2020 |Shaitanaram o 3 Adjournment given. | 9344/2022 Shobha Chouhan V/s State X1 ©FM & ST &l a9
Raipur Court (Sitting MLA)
etc. H el U B AR H O W g e R
30. PRATAPGARH

Cases punishable with death or life imprisonment

‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

31. RAJSAMAND




No. of
adjournment if
S. Name of Date of . Present Name of . . . .
N. Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

32. SAWAI MADHOPUR

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

33. SIKAR
Cases punishable with death or life imprisonment
State Vs 3 adjournment given in
Session case Prosecution Pema Ram Prosecution evidence (evidence of 43 witness has been recorded) (2
1 | ADJ No. 4 Sikar 21.10.2021 Chhitar Mal the quarter due to
336/2021 Evidence (Former MLA) witnesses examined during the quarter including 1 retrial witness)

etc.

process not served

Cases punishable with imprisonment for 5

years or more

5 adjournments have

State Vs Prosecution Amraram been given in the quarter
1 |ACIM No. 1 Sikar| 17.12.2021 3230/2021 Charges have been framed.
Amraram Evidence (Present MP) due to process not
served
Other Cases
NIL NIL NIL NIL NIL NIL NIL NIL
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adjournment if

'S\;I Ngg\uertof In'::'ittit?:n Case No. Title Psl‘;stir;t lvll\l:sr/nI\ﬁL‘fs angu%il\-/teer: Svl:tr;'ng Progress made in the case during Quarter
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34. SIROHI
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
35. TONK
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
State Vs
Sukhbeer ) Sukhveer Singh
1 | ACJM Malpura 18.04.2023 299723 Singh Pros‘ecutlon Jonapuria Ex MP Tonk 0 Evidence has been recorded of 6 witnesses.
Jonapuria Fyidence Sawai Madhopur
etc
State Vs
Sukhbeer Prosecution Kanhaiya Lal
2 | ACJM Malpura 18.04.2023 299/23 Singh Evidence Choudhary at present 0 Evidence has been recorded of 6 witnesses.
Jonapuria MLA Toda Malpura
etc




No. of
adjournment if

S. Name of Date of . Present Name of . . . .
N. Court Institution Case No. Title Status Mps/MLAs any given dl_mng Progress made in the case during Quarter
quarter with
reasons
State Vs
Sukhbeer
Prosecution Rajendra Gurjar Ex
3 | ACJM Malpura 18.04.2023 299/23 Singh 0 Evidence has been recorded of 6 witnesses.
Evidence MLA Deoli Uniara
Jonapuria
etc
36. UDAIPUR
Cases Punishable with death of life imprisonment
State v/s Shanta Devi File send to ADJ Salumber in case of 65/2025 Criminal Regular
1 | CJ&JM Sarada 07.02.2020 34/20 Evidence Prosecution Evidence
Shanti devi (Sitting M.L.A.) 17.05.2025.
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
State/
(03) Summon not
ACJ&IM (South) Ravindra Ravindra Singh Bhati
1 20.03.2023 3772/23 Evidence served, & Witness not File now in Evidence stage. Next date 01.05.2025

NO.2

singh Bhati

etc

(Sitting M.L.A.)

present
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